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3. Union of India (

Xhrough

The Secretar¥

‘Ministry of Information &
Broadcasting,

Shastri Bhavan,

New Delhi - 110 001. .+ Respondéents

Coram:? Hon'ble Shri U.C.Srivastava,Vice-Chairman

Hon'ble Shri P.S.Chaudhuri,Mémber(A)

Appearances:

1. MrQSQNatarajan
Advocate for the
Applicants.

2. Mr.A.I.Bhatkar
(for Mr.M.I.Sethna)
Counsel for the
_ Respondents.

JUDGMENT 2 Date: 27-2-1991
§per U.C.Srivastava,Vice-Chairman {

In this bunch of 25 cases the facts are

substantially the same except as to the post held

by somé of the petitioners aﬁd‘thé yeér in.which

they were emploved. All of them belong to the cadre
of Senior Staff Artist. Two petitioners viz.‘O.A.
309/89'(JAYANT V. NABAR) and 0.A.654 /89 ( SMT .USHA
MEHTA):were not listed beforg'u; 5ut with the consent
of the parties we heard these‘vcas,es.also along with
other cases 55 comhbn quéstions of law and facf arise

in t hese cases also.

2, In or about 1971 these applicants were
appointed as Gefneral Assistant/Copyist(Staff Artist)
Junior Grade on contract basis. Vide memorandam No.

7/5/70-SVII dated 30-12-1970 the General Assistants/

Copyists were assigned the following duties:(i)to copy
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scripts,letters etc. as required on the typewriter or f%;

by hand; (ii)to maintain registérs,catalogues etc. as
required;{iii) to render all type of clerical and misc.
assistance;(iv) to take part occasionally in programme
and (v) agy other duties that may be assigned. Admittedly
they were also to participate invprogrammes and the said
memorandum also provided théf if they take part in
programmes more than twiée.a weéL they were paid an

extra remﬁneration upto 25% of their basic fee for the
extra wor&. The duties &s have been mentioned were

gome sort of mixed duties clerical cum non-clerical

which included participation in programmes. The duties

of Production<Assistants were also mentioned in the

said memorandum which are as follows:(l) to record,dub,
nemo .

edit and play back programmes of all kind; (2) to maintain

registers of blank tapes, fecorded tapes, etc. according

“to system in force (3) to assist in production of

programme of all kinds (4) to assist in preparation of
news-reel% whenever required (5) to take part in play,

feature etc. &f required and (6) any other duties which

‘may be assigned from time to time. The duties of

Production-Assistants referred to above also indicate
that these also included some duties of clerical nature

like mainte=nance of registers of blank tapes, recorded

tapes etc. It is obvious to note that all these

petitioners were also participating in the programmes
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Production A551stants were participating and it

as and when requ1red though not to the extent that/fb

t/

appears that there was overlapping df duties. Earlier
these persons were engaged on casual basis. Subse--
q&éntly they were appointed specifically as Staff
Artist, though on contract bésis, but the appointment

was to continue ubto the age of 58 years. It is to be

noticed that the cadre of Staff Artist had four groups

and the pay scales of these groups are somewhat
differente-Clerical group, Production group,Announcer
group and Journalistic group. In the year 1976 revised

recruitment rules for Staff Artists on Broadcasting

side{excluding Television and foreign language staff)

- of All India Radio were framed with the concurrence

of the Govt. of India.vIn the said recruitment rules

for the post of Production Assistant the method of

recruitment was 100% by limited selection from among

Senior Grade General Assistants/Copyists/Tape Librarians/
Instrument Repairers/Caretaker Musical Instruments and

Junior Grade Generai Assistants/Copyists/Tape Librarians/

' Caretaker Musical Instruments/Instrument Repairers with

~at least five years continuous service in that grade

failing which by direct recruitment. In the wchedule

a note was put that "this method of recruitment will be
for a period of five yearé from the date of implementation

of these rules. Thereafter, fresh Recruitment Rules

will be framed." There is no denial of the fact that
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